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| Shri Ao K. Chaudhary i IS SR “ DAp-piica-r':t .
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The Deputy Reglstrar, o ' ’
- Central Administrative Trlbuﬂal ;
‘Gulestan Bldg.,Nm.6,3rd & 4th Fllor,
i Prescet Road, Fert,
& Bembay - 403 001.
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1. | Shri ‘I‘arun RBY
: Chalrman, _ . , ‘ .
Central Board. of Excise ' ; . | S
& Customs, . , - R
- "Ministry of Finance,._ .
~ North Block,, '
= New Delhi - 110 001.
2. Shrl B. K. Agarwal
., ‘Member f{Personnel),
Central Board of BExcise &.
Customs, )
Ministry of Finance, ] - L o
North Block, ST v

- New Delhi - 110 00l. f
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TAKE n'tlce that a Contempt Patltlon has - been“ﬁileﬁ by
‘the- appllcant in the above menticned case onmplalnlng\;f non=
compllance by tha Respondents of the Drders passad by this Hon'hLe
Trlbunal 0N 8,12.95 - » and the sameg has -besn registersd Ftr'“
actian being ﬁaken-under the Contempt of Court Act, 1971. -

. _ When the. sald Patltlon Wwas placed Befnre tha Trlbunal tha
. Tribunal has’ passed an Qrder that- befcre taking Centempt Prnceedlng .
metice be issued te y-u to shou cause as to why. . such Contempt
- Pracesding ‘showld not be’ taken for nat complylng ulth the order of

the Trlbunal. T T P SR o :
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Take lotlce that you should appear. baf:re ths Tr;hhnal in
pgrson‘ir~thr;ugh.y#ur,advocateJm1 o e
Tor Cob. 164795 T
A cepy ®f Tribunal's Order dated ‘ is enclesed
for cdmpllance. - , 312495
bated this |
N
L
. !
,‘ f
S
"Encl: Capy ,\f Tribunal Ordbr dtd, !
3.12.95  CP 134/95 ;
TRIBYNAL' 3 0@ . Dated & 8.12.95
CORaM 3 Hon'ble shri B, }L Hegda, H(J) )
: g '~ - Hon'ble 8hri P. P. srivastava, M(A)

; N - - . . .. ?“ ) . X |
o ‘ " Heard Mr. Ra@gsh. counael fdr applicant. He has filed

GelPe NOs 154/950

- Issue noticu to the Responcents returnable on

calling upon them to tile raply to u.P
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